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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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... (Interruptions)
MADAM SPEAKER: Q. 301, Shri N.S.V. Chitthan.

... (Interruptions)
ot IR Ted : oremy e, S U RN & YT W B $Y Hel dred B ... (7w #
3MU! 39 IX | Aifed fon gl ... (eraer)
SHRI BASU DEB ACHARIA : Madam Speaker, we have also given a notice....
(Interruptions)
MADAM SPEAKER: We will take it up after the Question Hour.

... (Interruptions)
ST WRISAT : 3T TS U DIl Il ST | 59 915 89 39 fa9g &Y of ol

. ()

A& HASAT : 3T Ut Y BIdd dot SIU | 39 918 39 fasT &1 of forar SR |

.. (oraE)
LAY WIGAT : T BIA o QI |

.. (orTE)
MADAM SPEAKER: Please allow the Minister to make his statement.

... (Interruptions)

el HENeSAT ¢ o Shl, MY U fAde 98 Srsd|

.. (o)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam Speaker,
the hon. Members are raising certain matter. I can put it to the House that I will
inform the concerned Minister. And before the Private Members Business begins,
we will ask him to come and make a personal explanation.... (Interruptions)

MADAM SPEAKER: He is saying something further; please listen to him.

... (Interruptions)
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SHRI PAWAN KUMAR BANSAL I would urge the hon. Members to let the
Question Hour go on. The hon. Ministers prepare for the Questions every day. [
think the Question Hour should not become a casualty; the Question Hour should
be permitted to be taken up. They may raise the matter either in the ‘Zero Hour’;
the Minister will come and make his personal explanation. ... (Interruptions)
MADAM SPEAKER: The hon. Minister has clarified; he said let the Question
Hour go on; in the ‘Zero Hour’ it can be taken up. In the 'Zero Hour’ the Minister
will come and reply.

... (Interruptions)
SHRI PAWAN KUMAR BANSAL: Madam Speaker, I can pass on a message; at
12 noon he can come. He will come at 12 noon. But let the Question Hour go on.
The Minister will come at 12 noon. ... (Interruptions)
MADAM SPEAKER: Hon. Members, let the Question Hour go on.

... (Interruptions)
ot e PAR d9a: SR Sfl, oY 12 9o 9@ v AR Tl g o dTed, Al U
YOI & QY & gages Sifar ven & oy @ &) far 9| . (9eT) 39 12 a9 &
forg off T8 w9 32 2| ... (@) AUDT FEE AR R HW A TE PIA 27 . (@)
31T Faga TR @Ted & 78l &l ... (ger)
N TEGHT : 3T AN U Hled T Giforg | 73t STt IRE qoF 3R UAT T & <l |

. (arE)
M a9 HAR d@d ©  3MMY FagA AR T8l Ared, A1 frgdR ¢ ST & qawes sifar &
ERIRCICECIS I N I CEI)
G AEIGAT © HA! Sl GRS Fof ATHR AUAT AT < <l |

... (cgagm)
SHRI PAWAN KUMAR BANSAL: I will request him to come at 12 noon. ...
(Interruptions)

& HRISUT : U9 Dol Tl ST

.. (cgagm)
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N 9O AR dQA: IR FaRAA AR HW I T TG <, Al AN FAT Bl 87 Rl
FITIT TR S U1 @ Bl 27 ... (AUM) FEa & Sarai & oy fhan $o B gsar

gl ...(sraem)
Y WEGAT : U I Fol Qg |

.. (erTE)
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): It is a very important Question. Please allow
the Question Hour to run.... (Interruptions)
MADAM SPEAKER: Please take your seats. Do not make the Question Hour a
casualty. What is the point of having the Question Hour, tell me?

... (Interruptions)

SN T HUR a9l 99T AR AR BIOW DI A 378H YA §l Ig 98 BH ¢ s foy
et 3 Afews R B € fifed 7 i & Bt R1 Th-ue dawed @ A & forg
TR W B BT AT Tsdl gl PR fHd W a1d W MY qee Sffar T8l dor oI, @l
Teh XS < IV o qareae aifer g9en & fofy de orar QY 3iR TR aof & I8 B
% IR AT A IEk[nterruptions)

Madam, everyday at 11 a.m. we can begin with the ‘Zero Hour’. ...

(Interruptions)
MADAM SPEAKER: Shri N.S.V. Chitthan, please go on with your
supplementary.

... (Interruptions)
MADAM SPEAKER: Only Shri N.S.V. Chitthan’s supplementary will go on
record.

(Interruptions) ... ~

* Not recorded
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(Q. No. 301)

SHRI N.S.V. CHITTHAN : Madam Speaker, mentally retarded patients and those
who are mentally ill are supposed to be the neglected section of our society....
(Interruptions)
MADAM SPEAKER: We will take it up after the Question Hour.

... (Interruptions)
SHRI N.S.V. CHITTHAN : Nobody takes care if such a person is stranded in the
streets. Even in films, they are portrayed as laughing characters. There cannot be
any second opinion that these patients deserve our sympathy, support and
safety. ... (Interruptions)
MADAM SPEAKER: Please sit down; allow the Question Hour to go on. We
will take it up after the Question Hour.

... (Interruptions)
SHRI N.S.V. CHITTHAN : Madam, while thanking the hon. Minister for his
elaborate written reply, it is reported that prevalence of mental disorders is up to
7.3 per cent; and Rs. 120 crore is earmarked for the current financial year.
(Interruptions)
SHRI N.S.V. CHITTHAN : Thank you, Madam.

While thanking our hon. Minister for the written reply that he has given, it
is reported ... (Interruptions)

SHRI GHULAM NABI AZAD: Please repeat the question. ... (Interruptions)
SHRI N.S.V. CHITTHAN : I am putting the question again.

What steps are being taken for the early detection and identification of
those who are with mental health disorders and for those dropouts of our society?
What kind of security that is being provided for treating mental health as a
disability?

I also wish to know from the hon. Minister whether it will be included in
the Health Insurance. What steps are being taken to create awareness among the

public? ... (Interruptions)
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MADAM SPEAKER: Yes, the hon. Minister.
... (Interruptions)

SHRI GHULAM NABI AZAD: Madam, insofar as the District Mental Health
Programme is concerned, the identification, detection and treatment are a part of it.
But now, more components are being incorporated in the District Mental Health
Programme. These components are counseling of students at the school level, at
the college level and at the University level. The second component of this is
stress management. The third component is suicide prevention helpline across the
country. ... (Interruptions)

I am very happy to announce that this Programme is being rolled out within
a fortnight. For this purpose, we have already given Rs.1.2 crore to each district.
Now this amount is being increased from Rs.1.2 crore to Rs.2.5 crore. ...

(Interruptions)

11.07 hrs.

(At this stage, Dr. Sushant Rajan and some other hon. Members came
and stood on the floor near the Table.)

... (Interruptions)
MADAM SPEAKER: Now, the House stands adjourned to meet again at 12 noon.

11.08 hrs.
The Lok Sabha then adjourned till 12 noon of the Clock.E


LH
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.

(Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE
MADAM SPEAKER: Papers to be laid on the Table.
... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Madam, the Hon. Minister of State
for External Affairs should tender his resignation or he should be sacked...
(Interruptions)
MADAM SPEAKER: Let the Papers be laid. Shri S.S. Palanimanickam.
... (Interruptions)
2 Yo R area (H9qf): I8 F1 919 g8, (@um)
Y FEGAT: Sl YUY of 8 Qifoiy|
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Madam, I beg to lay on the Table:--
(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 9 of the Banking Companies (Acquisition
and Transfer of Undertakings) Act, 1970 and 1980:-
(1)  The Nationalised Banks (Management and Miscellaneous Provisions)
(Amendment) Scheme, 2008 published in the Notification No. S.O.
2695(E) in Gazette of India dated the 19" November, 2008.
(i1)) The Nationalised Banks (Management and Miscellaneous Provisions)
(Amendment) Scheme, 2008 published in the Notification No. S.O.
2696(E) in Gazette of India dated the 19™ November, 2008.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library, See No. LT 2084/15/10)
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3)

4

()

(6)

A copy of the State Bank of India (Appointment of Employee Directors)

(Amendment) Rules, 2008 (Hindi and English versions) published in the

Notification No. S.0. 2697(E) in Gazette of India dated the 19" November,

2008 under sub-section (3) of Section 49 of the State Bank of India Act,

1955.

(Placed in Library, See No. LT 2085/15/10)

A copy of the Subsidiary Banks (Appointment of Employee Directors)

(Amendment) Rules, 2008 (Hindi and English versions) published in the

Notification No. S.0. 2698(E) in Gazette of India dated the 19" November,

2008 under sub-section (3) of Section 62 of the State Bank of India

(Subsidiaries Banks) Act, 1959.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) and (4) above.

(Placed in Library, See No. LT 2086/15/10)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (2) of Section 38 of the Central Excise Act, 1944 :-

(1) G.S.R. 105(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 62/1995-CE dated 16™ March,
1995.

(i)  G.S.R. 106(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 8/2003-CE dated 1% March,
2003.

(iii) G.S.R. 107(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 23/2003-CE dated 31® March,
2003.
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(iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)
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G.S.R. 108(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the three Notifications, mentioned therien.

G.S.R. 109(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 3/2005-CE dated 24™ February,
2005.

G.S.R. 110(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 6/2005-CE dated 1% March,
2005.

G.S.R. 111(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 3/2006-CE dated 1% March,
2006.

G.S.R. 112(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 4/2006-CE dated 1® March,
2006.

G.S.R. 113(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 5/2006-CE dated 1** March,
2006.

G.S.R. 114(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 6/2006-CE dated 1% March,
2006.

G.S.R. 115(E) published in Gazette of India dated the 27" February,

2010, together with an explanatory memorandum making certain
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)
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amendments in the Notification No. 10/2006-CE dated 1* March,
2006.

G.S.R. 116(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 49/2006-CE dated 30"
December, 2006.

G.S.R. 117(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum exempting from
excise duty on all equipments, instruments etc. required for initial
setting up of Solar Power Project or facility.

G.S.R. 118(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum specifying rate of
excise duty leviable under Section 3A of the Central Excise Act on
chewing tobacco and branded unmanufactured tobacco.

G.S.R. 119(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum exempting
packaged and canned soft ware for excise duties.

G.S.R. 120(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum providing
exception from excise duty on specified goods of chapter 24.

The Central Excise (Amendment) Rules, 2010, published in
Notification No. G.S.R. 121(E) in Gazette of India dated the 27"

February, 2010, together with an explanatory memorandum.

(xviil) The CENVAT Credit (Amendment) Rules, 2010, published in

(xix)

Notification No. G.S.R. 122(E) in Gazette of India dated the 27"
February, 2010, together with an explanatory memorandum.
G.S.R. 123(E) published in Gazette of India dated the 27" February,

2010, together with an explanatory memorandum making certain
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(xx)

(xx1)

(xxii)
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amendments in the Notification No. 5/2006-CE (N.T.) dated 14"
March, 2006.

The Pan Masala Packing Machines (Capacity Determination and
Collection of Duty) Amendment Rules, 2010, published in
Notification No. G.S.R. 124(E) in Gazette of India dated the 27"
February, 2010, together with an explanatory memorandum.

G.S.R. 125(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 49/2008-CE (N.T.) dated 24™
December, 2008.

G.S.R. 126(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum specifying
chewing tobacco and branded unmanufactured tobacco as notified

goods.

(xx1i1) The Chewing Tobacco and Unmanufactured Tobacco Packing

Machines (Capacity Determination and Collection of Duty) Rules,
2010, published in Notification No. G.S.R. 127(E) in Gazette of
India dated the 27" February, 2010, together with an explanatory

memorandum.

(xxiv) G.S.R. 69(E) published in Gazette of India dated the 10"™ February,

2010, together with an explanatory memorandum appointing the
Commissioners of Customs (Appeals) as Central Excise Officers and
invests them with the powers of the Commissioners of Central
Excise (Appeals) to decide such cases in appeal as may be assigned
to them by the Chief Commissioners of Central Excise within their

respective jurisdicitions.
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(7)

(xxv) G.S.R. 931(E) published in Gazette of India dated the 30"™ December,
2009, together with an explanatory memorandum to invest the
Commissioner of Central Excise (Appeals), Mangalore with all the
powers of the Commiossioner of Central Excise (Appeals),
Bangalore-II.

(xxvi) G.S.R. 83(E) published in Gazette of India dated the 17" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 62/95-CE dated 16™ March,
1995.

(Placed in Library, See No. LT 2087/15/10)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (7) of Section 9A of the Customs Tariff Act, 1975 :-

(1) G.S.R. 91(E) published in Gazette of India dated the 19" February,
2010, together with an explanatory memorandum seeking to impose
final anti dumping duty, based on the recommendation of designated
authority in the sunset review findings, on inports of Melamine,
originating in, or exported from, People’s Republic of China and
imported into India.

(i)  G.S.R. 92(E) published in Gazette of India dated the 19" February,
2010, together with an explanatory memorandum rescinding
Notification No. 114/2009-Cus., dated 1* October, 2009.

(iii) G.S.R. 93(E) published in Gazette of India dated the 19" February,
2010, together with an explanatory memorandum seeking to impose
definitive anti-dumping duty on imports of Bus and Truck Radial
Tyres, originating in, or exported from People’s Republic of China
and Thailand based on the final findings of the investigations
conducted by the Directorate General of Anti-dumping and Allied

duties.
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®)

(iv)

)

(vi)
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G.S.R. 95(E) published in Gazette of India dated the 20" February,
2010, together with an explanatory memorandum seeking to impose
definitive anti-dumping duty on imports of Cold Rolled Flat
Products of Stainless Stell, originating in, or exported from People’s
Republic of China, Korea, European Union, South Africa, Taiwan,
Japan, Thailand and United States of America based on the final
findings of the investigations conducted by the Directorate General
of Anti-dumping and Allied duties.

G.S.R. 132(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 42/96-Cus., dated 23™ July,
1996.

The Customs Tariff (Identification, Assessment and Collection of
Anti-dumping Duty on Dumped Articles and for Determination of
Injury) Amendment Rules, 2010, published in Notification No.
G.S.R. 145(E) in Gazette of India dated the 270 February, 2010,
together with an explanatory memorandum.

(Placed in Library, See No. LT 2088/15/10)

A copy each of the following Notifications (Hindi and English versions)

under section 159 of the Customs Act, 1962 :-

(1)

(ii)

G.S.R. 184(E) published in Gazette of India dated the 11"™ March,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 39/96-Cus., dated 23" July,
1996.

G.S.R. 203(E) published in Gazette of India dated the 22™ March,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 107/2008-Cus., dated 6
October, 2008.
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(iii)

(iv)

)

(vi)

(vii)

(viii)

(ix)
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G.S.R. 94(E) published in Gazette of India dated the 19" February,
2010, together with an explanatory memorandum seeking to exempt
specified goods imported by the Organising Committee of Common
Wealth Games, National Sports Federations, Common Wealth
Games Federation Members or Common Wealth Games
Associations or participating athletes, for the purpose of organising
the Common Wealth Games, 2010 subject to the fulfilment of
certain conditions.

The Project Imports (Amendment) Regulations, 2010, published in
Notification No. G.S.R. 128(E) in Gazette of India dated the 27"
February, 2010, together with an explanatory memorandum.

G.S.R. 129(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 154/94-Cus., dated 13" July,
1994.

G.S.R. 130(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the three Notifications, mentioned therein.

G.S.R. 131(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum rescinding three
Notifications, mentioned therein.

G.S.R. 133(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 25/1999-Cus., dated 28"
February, 1999.

G.S.R. 134(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1* March,
2002.
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(xvii)

18

G.S.R. 135(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 25/2002-Cus., dated 1*' March,
2002.

G.S.R. 136(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 21/2005-Cus., dated 1* March,
2005.

G.S.R. 137(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 20/2006-Cus., dated 1* March,
2006.

G.S.R. 138(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum exempting from
customs duty on electrical energy other than the supply from SEZ to
DTA.

G.S.R. 139(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum exempting from
special CVD to Electrical energy, when imported into India.

G.S.R. 140(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum seeking to provide
exemptions to films, gaming software etc. from customs duties.
G.S.R. 141(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum seeking to provide
exemption from special additional duty of customs to parts,
accessories of mobile phones, battery charges and its parts etc..
G.S.R. 142(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum seeking to provide

exemption from special CVD.
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(xviii) G.S.R. 143(E) published in Gazette of India dated the 27" February,

(xix)

2010, together with an explanatory memorandum seeking to provide
concessional customs duty of 5 % on all equipments, instruments
etc. required for intial setting up of Solar Power Project or facility.
G.S.R. 144(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum seeking to exempt
packaged and conned soft ware from Customs Duties.

(Placed in Library, See No. LT 2089/15/10)

(9) A copy each of the following Notifications (Hindi and English versions)

under sub-section (4) of section 94 of the Finance Act, 1994:-

(1)

(i)

(iii)

(iv)

)

G.S.R. 146(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum seeking to exempt
the right to use packaged or canned software from whole of service
tax subject to certain conditions.

G.S.R. 147(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 24/2004- Service Tax dated 10™
Spetember, 2004.

G.S.R. 148(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 33/2004-Service Tax dated 3™
December, 2004.

G.S.R. 149(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum recsinding
Notification No. 01/2000- Service Tax dated 9" February, 2000.

The Export of Services (Amendment) Rules, 2010, published in
Notification No. G.S.R. 150(E) in Gazette of India dated the 27"

February, 2010, together with an explanatory memorandum.
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(x)

(xi)
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G.S.R. 151(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum recsinding
Notification No. 33/2009- Service Tax dated 1% Spetember, 2009.
G.S.R. 152(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum seeking to exempt
from taxable service provided in relation to transport of specified
goods by rail.

G.S.R. 153(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 01/2006-Service Tax dated 1*
March, 2006.

G.S.R. 154(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum exempting the
taxable service provided by a Central or State Seed Testing
Laboratory and Central or State Seed Certification Agency notified
under Sees Act, 1966 from technical testing and analysis services
and technical inspection and certification service.

G.S.R. 155(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum exempting the
taxable service provided in relation to transmission of electricity.
G.S.R. 156(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum exempting the
taxable service provided in relation to erection, commissioning or
installation of mechnaised food grain handling systems, equipment
for setting up or substantial expansion of cold storage, and expansion
of units for processing agricultural, apiary, horticultural, dairy,
poultry, aquatic and marine products and meat.

G.S.R. 157(E) published in Gazette of India dated the 27" February,

2010, together with an explanatory memorandum exempting the
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(xiii)

(xiv)

(xv)

(xvi)

(xvii)
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taxable service provided in relation to on-line informationa and
database access or retrieval services and business auxiliary services
by any Indian news agency subject to the fulfilment of certain
conditions.

G.S.R. 158(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum superciding
Notification No. 1/2002-Service Tax dated 1** March, 2002 and to
explain certain activities in the Continental Shelf and Exclusive
Economic Zone of India.

The Service Tax (Determination of Value) Amendment Rules, 2010,
published in Notification No. G.S.R. 159(E) in Gazette of India
dated the 27™ February, 2010, together with an explanatory
memorandum.

The Taxation of Services (Provided from outside India and Received
in India) Amendment Rules, 2010, published in Notification No.
G.S.R. 160(E) in Gazette of India dated the 270 February, 2010,
together with an explanatory memorandum.

G.S.R. 161(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum exempting the
right to use packaged or canned software from whole of service tax
subject to certain conditions.

The Service Tax (Amendment) Rules, 2010, published in
Notification No. G.S.R. 88(E) in Gazette of India dated the 19™
February, 2010, together with an explanatory memorandum.

(Placed in Library, See No. LT 2090/15/10)

A copy each of the following Notifications (Hindi and English versions)

under Section 19 of the Medicinal and Toilet Preparations (Excise Duties)

Act, 1955:-
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(1) G.S.R. 162(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 2/2003-M&TP dated 1% March,
2003.

(i)  G.S.R. 163(E) published in Gazette of India dated the 27" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 3/2003-M&TP dated 1* March,
2003.

(Placed in Library, See No. LT 2091/15/10)
(11) A copy of the Central Sales Tax (Registration and Turnover) Amendment

Rules, 2010 (Hindi and English versions) published in Notification No.

G.S.R. 183(E) in Gazette of India dated the 11™ March, 2010, under sub-

section (2) of Section 13 of the Central Sales Tax Act, 1956, together with

an explanatory memorandum and corrigendum thereto published in

Notification No. G.S.R. 206(E) dated 23" March, 2010.

(Placed in Library, See No. LT 2092/15/10)

12.03 hrs.

At this stage Shri Shailendra Kumar and some other hon. Members came
and stood on the floor near the Table

LAY WIGAT: YU o DR SO | AT AT -39+ Hed TR S |

... (cTaeT)

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI

BHARATSINH SOLANKTI): Madam, I beg to lay on the Table:--

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
National Power Training Institute, Faridabad, for the year 2008-2009,

alongwith Audited Accounts.
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(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Power Training Institute,
Faridabad, for the year 2008-2009.
(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 2093/15/10)
(3) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Power Finance Corporation Limited and the Ministry of Power
for the year 2010-2011.
(Placed in Library, See No. LT 2094/15/10)
(4) A copy each of the following Notifications (Hindi and English versions)
under Section 179 of the Electricity Act, 2003:-

(1) The Central Electricity Regulatory Commission (Furnishing of
Technical Details by the Generating Companies) Regulations, 2009
published in Notification No. F. No. L-7/138/(153)/2008-CERC in
Gazette of India dated the 23™ October, 2009.

(i)  The Central Electricity Regulatory Commission (Measures to relieve
congestion in real time operation) Regulations, 2009 published in
Notification No. L-7/139/(159)/2008 in Gazette of India dated the 24™
December, 2009.

(i11) The Central Electricity Regulatory Commission (Fixation of Trading
Margin) Regulations, 2010 published in Notification No. L-
7/25/(5)/2003-CERC in Gazette of India dated the 12" January, 2010.

(iv)  The Central Electricity Regulatory Commission (Terms and Conditions
for Recognition and Issuance of Renewable Energy Certificate for
Renewable Energy Generation) Regulations, 2010 published in
Notification No. L-1/12/2010-CERC in Gazette of India dated the 18"
January, 2010.
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(v)  The Central Electricity Regulatory Commission (Power Market)
Regulations, 2010 published in Notification No. L-1/13/2010-CERC in
Gazette of India dated the 21% January, 2010.
(5) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (i) of (4) above.
(Placed in Library, See No. LT 2095/15/10)
(6) A copy of the Notification No. L-1/(3)/2009-CERC (Hindi and English
versions) published in Gazette of India dated the 24" January, 2010
notifying 1-1-2010 as the date on which the Central Electricity Regulatory
Commission (Grant of Connectiviity, Long-term Access and Medium-term
Open Access in inter-State Transmission and related matters) Regulations,
2009 shall come into force issued under clause (2) of the said Regulation.

(Placed in Library, See No. LT 2096/15/10)
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Madam, on behalf of my colleague, Shri Dinesh Trivedi, I beg to

lay on the Table:-

(1)

(1) A copy of the Annual Report (Hindi and English versions) of the
Postgraduate Institute of Medical Education and Research, Chandigarh, for
the year 2007-2008.

(11) A copy of the Annual Accounts (Hindi and English versions) of the
Postgraduate Institute of Medical Education and Research, Chandigarh, for
the year 2007-2008, together with Audit Report thereon.

(1ii1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Postgraduate Institute of Medical

Education and Research, Chandigarh, for the year 2007-2008.

(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library, See No. LT 2097/15/10)

12.04 hrs.

At this stage Dr. Rajan Sushant and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): Madam, I beg to lay on the Table:--

(1)

(2)

3)

(4)

)

(1) A copy of the Annual Report (Hindi and English versions) of the
Central Council of Homoeopathy, New Delhi, for the year 2008-2009,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council of Homoeopathy, New
Delhi, for the year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 2098/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Nursing Council, New Delhi, for the year 2007-2008.
(11) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Nursing Council, New Delhi, for the year 2007-2008, together with
Audit Report thereon.
(i11) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Nursing Council, New Delhi, for
the year 2007-2008.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 2099/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Nursing Council, New Delhi, for the year 2008-2009.
(i1) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Nursing Council, New Delhi, for the year 2008-2009, together with
Audit Report thereon.
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(6)

(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Nursing Council, New Delhi, for
the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No. LT 2100/15/10)
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12.04 V4 hrs.
ASSENT TO BILLS

SECRETARY-GENERAL: Madam Speaker, I beg to lay on the Table the
following five Bills passed by the Houses of Parliament during the first part of
Fourth Session of Fifteenth Lok Sabha and assented to by the President since a

Report was last made to the House on the 23™ February, 2010:-

1. The Appropriation (Railways) Vote on Account Bill, 2010;
The Appropriation (Railways) Bill, 2010;
The Appropriation (Railways) No.2 Bill, 2010;
The Appropriation (Vote on Account) Bill, 2010; and
The Appropriation Bill, 2010.
(Placed in Library, See No. LT 2101/15/10)

A
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12.04' hrs.

AMENDMENTS TO DIRECTIONS BY THE SPEAKER UNDER THE
RULES OF PRFOCEDURE AND CONDUCT OF BUSINESS IN LOK
SABHA
SECRETARY-GENERAL: I beg to lay on the Table a copy of the Amendments to
Directions (Hindi and English versions) issued by the Speaker under the Rules of

Procedure and Conduct of Business in Lok Sabha.

... (Interruptions)

12.04% hrs.
STANDING COMMITTEE ON LABOUR
9th Report

SHRI HEMANAND BISWAL (SUNDARGARH): Madam, I beg to present the
Ninth Report (Hindi and English versions) on the Standing Committee on Labour
on action taken by the Government on the Recommendations/Observations
contained in the Third Report of the Standing Committee on Labour on the
Demands for Grants for the year 2009-10 of the Ministry of Labour and
Employment.

... (Interruptions)
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12.05 hrs.

STANDING COMMITTEE ON RURAL DEVELOPMEDNT
6th to 9th Reports

SHRIMATI SUMITRA MAHAJAN (INDORE): Madam, I beg to present the
following Reports (Hindi and English versions) of the Standing Committee on
Rural Development:-
(1) Sixth Report on Demands for Grants (2010-2011) of the Ministry of
Panchayati Raj.
(2) Seventh Report on Demands for Grants (2010-11) of the Department of
Land Resources (Ministry of Rural Development).
(3) Eighth Report on Demands for Grants (2010-11) of the Department of
Drinking Water Supply (Ministry of Rural Development).
(4) Ninth Report on Demands for Grants (2010-11) of the Department of
Rural Development (Ministry of Rural Development).

(Interruptions)

12.05% hrs.
STANDING COMMITTEE ON COMMERCE
92nd Report

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Madam, I beg to lay on the
Table the 92™ Report” (Hindi and English versions) of the Standing Committee on
Commerce on the Foreign Trade Development & Regulation) Amendment Bill,

2009... (Interruptions)

* The Report was presented to hon. Chairman, Rajya Sabha on 26 March, 2010
and was forwarded to hon. Speaker, Lok Sabha the same day.
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12.05% hrs.
BUSINESS ADVISORY COMMITTEE
14th Report
MADAM SPEAKER: Now, the Report of the Business Advisory Committee, Shri

Pawan Kumar Bansal.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to
present the 14™ Report of the Business Advisory Commiittee. .. (Interruptions)
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12.05% hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, with your
permission, I rise to announce that the Government Business during the week
commencing Monday, the 19" of April, 2010, will consist of:-
1. Consideration of any item of Government Business carried over
from today’s Order Paper.
2. Discussion and Voting on Demands for Grants (Railways) for 2010-
11.
3. Introduction, consideration and passing of the Appropriation
(Railways) No. 3 Bill, 2010.
4. Discussion and Voting on Demands for Grants (General) for 2010-
11 of the following Ministries:-
(a) External Affairs;
(b) Rural Development;
(c) Tribal Affairs;
(d) Road Transport and Highways; and

(e) Water Resources.... (Interruptions)

MADAM SPEAKER: Now, submissions by the Members.
... (Interruptions)
& HEGAT: 37T -0 HIeq TR WY, AfAT= B8 Qg
. (eTE)
MADAM SPEAKER: Shri Dinesh Chandra Yadav.
Shri Kaushlendra Kumar

... (Interruptions)

e[ AR AfAT=T B QR
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(Interruptions)

MADAM SPEAKER: Hon. Members, you can lay your submissions on the Table
of the House.

S e o wga (wnfean): #Ey, efaRad "l &1 srrel dwTE @ sRigE #
Trﬁ?;T SI:-

[IBR IS 3T WERAT-GRAT Ud AR el 1 S dTell Aexa-RafeRr |
PATER WM ASD DI A IS I fhar S|
IR fagR # BIeh 74 & 91 W 8 I q@ial § B b D fu Bt T bl ieh
Td T A | ST S|

*3f IAfGYE (TEien): "egd, Ul FRAfaRad &1 3Tl dwiie &I i 4 Sirs o

RO

(1) <o & 3iaia wAf¥He vd AegtHep giraral e o1 urage @ o g <9 H
U1 doIm ATt Ren &1 IERIER0 6y 9 & 96y § I8 99T AR &Y |

2 <o fies &3l & oM & o doads @t Hifd S uew & gafad & fa9w
e e A I & dde # I8 99l =R & |

*3} gRIed ARMU Iqled (AgE):  WEled, 37Tl AWE & dride d fEfaiad fawg o
EISESINE

1. AR # GerHal Aol e Ao H A T8 QA ST k@1 e | B SN 8, auid
# 99 H 9918 & SMe | R & Adr # o/@Rig of @ ¥ $W W 6T # 99 @ A |
2. U049, B ST IR GaeIdh_ol el 8l 81 & | o &+ =y 78 e @1 2 |
S W TG Bl Y IR [BR 1 @ AR & S |

* Laid on the Table
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S FYeS PAR (A1) HRIGY, 3T WWIE & dRidl § frEfaRed vy S S

1. TP IR T H -G ATHd a1y |
2. YA RIS’ TN ¥ G-al IS S del a11 S |

[

*$} ST wbTEl IWaTe (SR Yd facent):  #Eled, MM AW B bRl d e
vt @1 wfFfera foan Smr-

1. RIS N1 A A I8 dTel ANRS] DT ArdSie [Aav0r JuMell & qgd e arel @rel
uerRll @& 9&cl e NN QU SN Wl yRdrd & aR H SH-UiEER v s AHiits
HISAT A G bR & 99 U< Dl 3ifow wu iy oM @ wdfed fawy |

2. S Y SR g WIS WIST dTel aTell Sl AT BT 3ffd © | oAb o) I
S QI WIEsl Pl 3Sdl SRl H WAl 78 fhar war € 1S9 Qi Wiwisl Bl arsdl
SR # wiie fpy o | e fawy |

*s} et ATea (SER]): Heled, FIfeiRad AMell Bl 31Tl W8 Bl BRIl H SISl SiR-

SO H TREN B AT B ol T HA AEd DI A AiEQl B AR W A GERIET
e oft, Sud ey & e NPT dx 24 TS B W F TR St 9 @ g, gl
DT & S dTell M8d H Bl DI O & 8| gAferg 7)1 yer w3l St @l geira € 6 v A
TR NG & T 8T dTel TS Al Dl g A8 A R $alSl Bl qavell & S|

BRI 981 SFUE T 3R I I B dE Ry 81 B qrav[e Sue B U g9 qA
W TR gN R R @ e TE 2 SFue & fRae @ a9 Sied WY ud
fIgd cEdd W R B 78190, ARA ARBR B 78T I DA ATo1 1989 A wfdd

IR MO 9T ® 5 39 AT BT 9FuE 961, § o] B @ HaT B

* Laid on the Table
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*SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I would like to propose
the following important matter may be included in the next week Parliamentary
Business.

“The problems and difficulties created to the general public who resides in
both sides of the national highway in Kerala due to the land acquirement being
done by National Highway Authority of India for the expansion of National
Highways in the State of Kerala and also need to provide a special rehabilitation

package for smooth implementation of the Project.

*SHRI ADHIR CHOWDHURY (BAHARAMPUR): Madam, the following
items may be included in the next week list of Business:

(i)  Heat wave is being witnessed in many parts of the country resulting

in a scarcity of drinking water let alone other water related problems.

(i1))  Since the onset of summer, the shortage of power has been a matter

of concern. The situation is worse in Eastern parts of India,

especially West Bengal.

* Laid on the Table
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12.06 hrs.
ELECTION TO COMMITTEE
Governing body of the Indian Council of
Medical Research

MADAM SPEAKER: Item No. 12, Motion for Election to the Governing Body of
the Indian Council of Medical Research. Shri Ghulab Nabi Azad.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Madam, I beg to move the following:

“That in pursuance of rules 15 and 18 of the Rules, Regulations and
Bye-laws of the Indian Council of Medical Research, the Members
of this House do proceed to elect, in such manner as the Speaker
may direct, two Members from amongst themselves to serve as
Members of the Governing Body of Indian Council of Medical
Research, subject to the other provisions of the said Rules.”

MADAM SPEAKER: The questions is:

“That in pursuance of rules 15 and 18 of the Rules, Regulations and
Bye-laws of the Indian Council of Medical Research, the Members
of this House do proceed to elect, in such manner as the Speaker
may direct, two Members from amongst themselves to serve as
Members of the Governing Body of Indian Council of Medical
Research, subject to the other provisions of the said Rules.”

The motion was adopted.E


rep133_11
Fld by d1.e
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12.06% hrs.

DEMANDS FOR EXCESS GRANTS (GENERAL), 2007-08
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam, with
your permission, | beg to present a statement (Hindi and English versions)
showing the Demands for Excess Grants in respect of the Budget (General) for
2007-08.

... (Interruptions)

MADAM SPEAKER: The hon. Minister is saying something. Give one minute.
He is saying something.

WG R #Al SR ofd G w3l (s Ued AR §9dl):  iedel Haiedn, ol fb #9
TR GaE TOIR B off 5 12 o &7 ol oRR DI WeAe 7 B Solod & oMY 38R |
If¥ o B RIcT® Sooid oMU T &, S Rach a1d del A off, safelv a8 3= wi=al
TRACIR & IR TR I8l WeHe of Bl TR &l &1 2R o A8l &, H MM SREAR Bl
fop oy I goirord < fb 9 orueT WeeHT <

et AEEA ¢ A AR AR

... (Interruptions)
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12.07 hrs.
PERSONAL EXPLANATION
Role in Recent Issues relating to IPL Kochi Cricket Team

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(DR. SHASHI THAROOR): Madam Speaker, I am grateful to you for the
opportunity to set the record straight on my role in the recent issues relating to the
IPL Kochi cricket team, which have been raised by the hon. Members of the
Opposition.... (Interruptions) The Indian Premier League, or IPL, recently
auctioned two additional city franchises under the auspices of the Board of Control
for Cricket in India, BCCIL. ... (Interruptions)

Madam Speaker, if you prefer, I can lay it on the Table of the House
MADAM SPEAKER: Hon. Minister, you can lay rest of your Statement on the
Table of the House.

"DR. SHASHI THAROOR: As a passionate cricket fan since my childhood in
Mumbai, and as an MP from Kerala, I have nurtured a desire to see the sport
flourish in my home state.

A consortium led by Rendezvous Sports World was set up to bid for an 1PL
team. They approached me for help and guidance and steered them towards Kerala.
My role was as an informal mentor to the group. I had no role whatsoever in
setting up the consortium itself or in any of its business decisions, including its
decision to bid for the franchise.

The consortium won its bid successfully, in an auction process conducted
by the BCCI. Its victory has been widely hailed in Kerala as a tritumph for the State
and an unrivalled opportunity for young players and cricket-lovers to enjoy the
benefits of direct participation in a world-class tournament through a Kerala team.
However, the unexpected success of the Kerala consortium was apparently not

acceptable to some interested parties. This has led to a number of public

" This part of the speech was laid on the Table
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insinuations about the composition and ownership of the consortium, and of my
role in it. Two serious allegations have been made against me: that my
involvement in mentoring the group was inappropriate, that I misused my public
office to help the consortium win the bid, and that I received benefits for so doing,
in the form of "sweat equity" given by Rendezvous to its associates. I should like
to address these allegations in turn.

First, my role in mentoring the Kerala consortium was throughout within the
bounds of appropriate conduct for a Member of Parliament from
Thiruvananthapuram and a member of the Union Council of Ministers. No misuse
of my official position was involved. The issue has nothing to do with my
Ministry. As a Minister, [ was in no position to influence the bid process, let alone
its outcome. I did not grant any favours or benefits within the purview of my
Ministry to the members of the consortium. No one could have any idea what the
various participants in the auction process would bid, and my official position
gave me no advantage in this regard that could have been used to benefit the
Kerala bid. Indeed my ministerial position was altogether irrelevant to the bid and
so could not have been used or misused to ensure its success.

Second, it has been suggested that I have indirectly received personal
benefits from this enterprise because the Rendezvous management team, who hold
stakes in the venture, includes a close friend of mine. This allegation is
particularly wounding because I have had a three-decade career in international
public service that has never been sullied by the slightest taint of financial
wrongdoing. Those who know me are aware that money has never been a
motivating factor for me in any of my actions or decisions.

Rendezvous has clarified that it issued "sweat equity" to its associates in
lieu of a salary, which is a common practice around the world for start-up ventures.
No money has changed hands and associates are expected to earn equity by
promoting Rendezvous' activities over the next ten years. In other words, whatever

benefits might accrue to the "sweat equity" associates in the future depends on
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their work for Rendezvous and has nothing to do with me. It is an arrangement
internal to the consortium and between the investors and Rendezvous. The notion
that somebody is some sort of "proxy" for me is frankly insulting to me and to the
professionalism and business ethics of the investors and their associates,
particularly since I could not have any role in influencing the final outcome of a
sealed bidding process. Madam Speaker, it is unworthy of any Member of this
august House to imply that a reputed business professional and entrepreneur with a
long track record of business success can, because of her gender, only be seen as a
front-for someone else.

Madam Speaker, I am proud to have helped the consortium come to Kerala,
a State which has long been excluded from participation in India's cricketing
resurgence. | have neither invested nor received a rupee for my mentorship of the
team. Irrespective of my personal relationships with any of the consortium
members, I have not benefited, and do not intend to benefit, in any way financially
from my association with the team now or at a later stage.

Madam Speaker, it is essential in our democracy that institutions of interest
to the general public are run openly, rather than restricting their opportunities to a
favoured few. For India to change and prosper, it must be an India for all Indians,
not one where a few rich and powerful individuals can dominate all activities of
interest to them. Cricket is now our most popular national pastime, attracting a
following of crores. The game and the benefits accruing from it should not be
retained only by an influential coterie with interests in a few privileged centres.

A Kerala IPL team is a dream of many young people and cricket lovers of
all ages in and from the State. It has the potential to bring great material and
psychological benefits to Kerala's economy and society. The unethical efforts that
have been made to thwart the Kerala franchise are disgraceful. They are also
dangerous to the health and credibility of a sport that has captured the passions and
the loyalty of a majority of Indians. Indeed, such behaviour brings the IPL itself

into disrepute.
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It has been clear for some time that the real motive behind the public
controversy that has been created around me is to make the Kochi team unviable
and to assign this IPL franchise elsewhere than Kerala. I believe all fair-minded
Indians would hope that such tactics will not be allowed to prevail. The allegations
against me which have been seized upon by hon. Members of the Opposition are
baseless, ill-founded and ill-motivated. I trust, Madam Speaker, that I have
clarified my position to the satisfaction of this august House.

I thank you, Madam Speaker.

(Placed in Library, See No. LT 2102/15/10)

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.

12.07% hrs.

The Lok Sabha then adjourned till Fourteen of the Clock.

14.00 hrs.
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy Speaker in the Chair)
... (Fagm)
14.0% hrs.

(At this stage, Shri Shailendra kumar and some other hon. Members came
and stood on the floor near the Table.)

... (Tagm)
JUTee ARG : 37T 30+ Hie W Tl S8y
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... (cgagm)
IUTEAY ARG : 3T Wi W ST B 938 U 3R Fed &l HrRIarE! g Sioiv|

... (cgauT)
IS WG : 37T HUAT 96 S| A WG SR H31 AR P& bl dared o

... (cgauT)
IJureRe wEIed : WAl Sl MUY PV Hel AR &l AT A3 S B a1 G AN

.. (@)
JUTEAE WIS : 3MY i BT AR FA S B ard gl

. ()
AT 1 WA 3R T wHeE WAt (st uan pER §9er): A ga§ 9a9 Usdl Fal A1 6
ST B1 ANBR 2 3R Bl 1 2 6 PR 9 fFf a1 BT 72y &=d ©, A S9 & A
IO AU oifep # FHerar § b 3R F8l 9 b ¥ehe o off & oI, @1 99 ¥WeHe &l
G AMRY A7) I TSHe DI AT T8l T FGT § IR BT @ 3R F&d & HRar 7@l
ol ADT| AT YTgde FwR Ao 21 Uigde AR faom & 9t amn, @ dR 9 R @
T I W H HAT B B, 7 U AR 9T Ued W I@AT aed &1 g3 T8l gar f fea

®RUT they do not want even the Private Members’ Business to be taken up. They

did not want the Question Hour to be taken up. Would they want the Parliament to
be run at all or not? Do they want the relevance and the sanctity of the Parliament
to be maintained or not? What are we doing of democracy here? Is this the way the
House is to be conducted?

My request to them would be that a statement has been made, let them read
the statement. Some matters can be raised. What is this? They decide something
on their own and entirely for narrow political considerations they want to mislead
the people in the country. They do not want the Parliament to be run. They are
hijacking the Parliament. They are holding the entire House to ransom. Is this the
way things have to be done? ...(=agm)

JUTLE HEISY : 37T AN HUAT A ¥Ie W el S|
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... (cgaygm )
IS ARG : AT AN T Sl a1 beel ofl, 98 HE & § 3@ Y A 8 SISy AR AU
die W) g ATy
.. (oraE)
IJUTEAE ARG : WRDR I AMD! 1 G ol 2| iy o1 AvbR &1 B €, 3y 98 ]|
.. (oraE)
M T PR A ;. Heled, H AT GER] I T8 SWRA IR @] § b Aed DI brare!
T S| AW A B Agt gax et et & forg wem 21 8 39 e & fde
B 98 BM BT Aley, e fofg &4 I8i S 1 gaax 9ol 2. (raem)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet on Monday, the
19" April 2010 at 11 a.m.

14.04 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, April 19, 2010/Chaitra 29, 1932 (Saka).
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